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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
(SEZ Section)
NOTIFICATION
New Delhi, the 1st April, 2026

S.0. 1691(E).— Whereas, M/s Shyamaraju & Company (India) Private Limited, had proposed under Section
3 of the Special Economic Zones Act, 2005 (28 of 2005) hereinafter referred to as the Act, to set up a Sector Specific
SEZ for Information Technology/Information Technology Enabled Services at Kundalahalli Village,
Krishnarajapuram, Hobli, Bangalore East Taluk, Bangalore District in the State of Karnataka;

AND, WHEREAS, the Central Government, in exercise of the powers conferred by sub-section (1) of
section 4 of the said Act read with rule 8 of the Special Economic Zones Rules 2006, had notified/de-notified the
following areas at above Special Economic Zone as per the details given below in the table: -

S. No.|Notification No.|Notification Date[Notified Area|De-Notified ArealResultant Area

(in hectares) | (in hectares) | (in hectares)

(). | S.0.1771(B) | 16.10.2006 21.76 - 21.76
(ii). | S.0.1852(E) | 11.07.2014 - 8.56 13.20
(iii) | S.0.4237(E) | 19.09.2025 - 3.40 9.80

AND, WHEREAS, M/s Shyamaraju & Company (India) Private Limited has now proposed for de-
notification of 6.28 hectares from the above Special Economic Zone;

AND, WHEREAS, the State Government of Karnataka has given its approval to the proposal vide letter No.
CI 171 SPI 2023 dated 17" December, 2025. Further, after de-notification, the land parcels would be utilized for
creation of infrastructure which would sub serve the objective of the SEZ as originally envisaged and such de-notified
area will confirm to Land Use Guidelines/master plans of the respective State Government.

AND, WHEREAS, the Development Commissioner, Cochin SEZ has recommended the proposal for
decrease in area of 6.28 hectare at the Special Economic Zone;

AND, WHEREAS, the Central Government is satisfied that the requirements under sub-section (8) of
section 3 of the said Act and other related requirements are fulfilled;

NOW, THEREFORE, in exercise of the powers conferred by second proviso to sub-section (1) of section 4
of the Special Economic Zones Act, 2005 and in pursuance of rule 8 of the Special Economic Zones Rules, 2006, the
Central Government hereby de-notifies an area of 6.28 hectare at above special economic zone, thereby making the
resultant notified area as 3.52 hectares. The Survey numbers and the areas for de-notification are given below in the
table, namely: -

TABLE
S. No. Village Survey No. Area (in Hectares)
1. Kundalahalli 44/4 0.310
2. 45/2 0.084
3. 49/1 0.488
4. 49/2 0.787
5. 50/2 0.653
6. 57P 0.173
7. 95 0.119
8. 96 1.496
9. 97/1 0.172
10. 97/2 0.182
11. 97/3 0.152
12. 100/1 0.142




THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

13. 100/2 0.142
14. 100/3 0.162
15. 136 0.752
16. 137 0.474
Total 6.28

Grand Total Area of SEZ after above deletion 3.52

[F. No. F. 2/120/2005-SEZ]
VIMAL ANAND, Jt. Secy.
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